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Friday, the 22nd December, 2000/1 Pausa, 1922 (Saka)
The House met at eleven of the clock Mr. Chairman in the Chair.
ORAL ANSWERS TO QUESTIONS
Ban by BCCI on playing cricket

*481. SHRI SANJAY NIRUPAM: Will the Minister of YOUTH
\FFAIRS AND SPORTS be pleased to state:

(a) whether BCCI has banned some cricketers from playing the
game on account of the charges of match fixing;

{(b) if so, the details thercof; and

(c¢) what is the recsponse of the Ministry in this regard?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SUSHREE UMA BHARTI) (a) to (c) A statement is faid on the
Table of the House.

Statement

{a) and (b) Yes, Sir. BCCI has banned Shri Ajay Sharma and
Mohd. Azharuddin for life and Shri Manoj Prabhakar and Shri Ajay
Jadeja for 5 year from playing the game on the basis of findings of
CBI on match fixing.

{c} This Ministry has consulted Ministry of Law and further
appropriate action is under conasideration.
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SHRI ADHIK SHIRODKAR: The Central Government can act
under section 420 of the IPC.
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MR. CHAIRMAN: No. It is all right. That is already finished.
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SHRI KAPIL SIBAL: Thank you, Mr., Chairman. The hen.
Minister has just said that in the CBI report, there is a reference on
two occasions, when Mohd. Azharuddin seems tgo have stated that
they had decided to throw the match. The hon. Minister knows that
a statement made to a police officer is not admissible in evidence,
and therefore, that cannot be any evidence againsj Mohd.
Azharuddin. But, going away from the issue, for a momens, in the
last couple of days, a very significant statement has been made by
the hon. Home Minister. He has said that he doubts the credibility
of the CBI, and he said that when he read the chargesheet
...(Interruptions)...
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MR. CHAIRMAN: How does it come here?

SHRI SANGH PERIYA GAUTAM: You are deviating from the
question. ...(Interruptions)...

MR. CHAIRMAN: Is it relevant to this quesion?
...{Interruptions}...

SHRI KAPIL SIBAL: Sir, it is very much relevant to this question.
...(Interruptions)... Let me put the question.

SHRI T. N. CHATURVEDI: You are adding a new complexion to
it. ...(Interruptions)...

SHRI KAPIL SIBAL: Will you permit me to put the question? He
has said that when he read a chargeshect in another case-—I do not
want to name that case—he was surprised; and when this issue was
raised, whether he said it or not, he denied it, and he said that
statement was made by the hon. Minister, who is before us. Now, the
question that I put to the hon. Minister is : do you have full faith in
all the CBI chargesheets that have been fiied against individuals? I
want to put that question.

gt 3y sl W, el vew faege A weie 9 ace AR W R AW
Wy 3R g A A A R Faie Ffvm w=@ T orea 3, 3¥A & Rfw @
W ®) veeh wm, W, ¥ @ ¥ e ¥ B ararh S 3 oAl Rz =
TH R

it s fasmer: 3= T8, s A

it T el W am A wwm @ Y W, WA A ve 3 A3 gy A A
Frearh S & am ¥R g f sk 30 sreamht ) F E g A vEEE 2 B W@
& ¥Em A TR KT B g H F T o T @, T | R sTmamd @
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SHRI KAPIL SIBAL: Therefore, you have full faith!

it = sl s AU e R F ¥ w9 TS W A I a e o
W@ .. (EUA)...

SHRI KAPIL SIBAL: Do you have full faith in all the
chargesheets, including this chargesheet? ...(Interruptions)...
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SHRI K. M. SAIFULLAH: Sir, just now, Shri Sanjay Nirupam
has told the Minister that only Mohd. Azharuddin may be
prosccuted; not Jadeja. We are not concerned with only one player,
as far as this case is concerned. We are all Indians; whoever is
found guilty, should be prosecuted. I want to know from the hon.
Minister whether the confession is true or not. Sir, I would like to
inform that a confession made before a police officer is not a
confession under Section 25 of the Evidence Act. I want to know
whether they are taking any steps to record the statement under
Section 64 of the Cr.P.C. And further, when we are following the
theory that unless a man is convicted, he cannol be prosccuted, my
question is unless Mr. Azaharuddin is convicted, can we withdraw
the Arjun Award from him?
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MR. CHAIRMAN: Your question does not arise out of this
question.

SHRI DIPANKAR MUKHERIEE: Sir, as far as the match-fixing
is concerned, this discussion is being centred on the cricketers and the
betting circles. But, in cricket, one-day cricket match is sponsored by
the sponsorers. I had put this question earlier also. So, my question is
whether any effort has been made in inquiring into the connections, if
any, between the sponsor and the betting circles. These are the big
players. It is only the small ones who are coming to the forefront, but
those who are sponsoring the one-day matches vis-a-vis the five-day
test matches, which is the real cricket. TR ¥ WY =T T L&

de e ¥ wie a3-a a9 #

ot I arEt: W, TG weE X A owes e ¥ g wed R 1@ an)
A -2 MR N W 8 s A WA e @ amde A S
W = § 7 fregn Wi ¥ ok swR B ot B @ i ) R e Tee
Ig @ ok T T Fm B R e T e v § @ 39 Wowm R
= wHa &1

st forwy oot e 3 ¥ Tam %1 No sponsor has been
investigated in that way. No one has been called for investigation as
far as the sponsors are concerned. They are very big people.
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